CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

New Delhi

CP No. 422/2000 1IN
O.A. No. 938/1999

New Delhi, this 19th day of the December, 2000

HON’BLE MR. V.K. MAJOTRA, MEMBER (A)

HON’BLE MR. SHANKER RAJU, MEMBER (J)
Shri Adesh Seth,
S/o Shri R.P. Seth and
59 Ors. as per Memo of
parties ( +++« Applicants
(By Advocate : Ms, Meenu Mainee, Proxy counsel for

Shri B.sS, Mainee)
VERSUS

Union of India through

™

1. The Secretary S f?ﬁisiiﬁﬁ?g\

Ministry of sé;;;ﬁﬁ'%”fécﬁnﬁi@g?f“y;
1, Rafi Marg, '
New Delhi.

/

)\_

2. Director General (shei (Or, ) R, A, Mashe lkar )
Council of Scientific & Industrial Research,

1, Rafi Marg,
New Delhi.

)

Director (Shri Sudhir Singhal))
Indian Institute of Petroleum,
Dehra Dun. . «. Respondents

(By Advocate: Shri Manoj Chatterjee)

ORDER (ORAL)

V.K. MAJOTRA, MEMBER (A):

Learned counsel for the respondents has fijed a

copy of Jetter dated 15.12.2000 issued to him by (CSIR

conveying that in comp11ance of the order of this
Tribunal a Committee has been constituted to formulate
the Scheme, The Committee has pPrepared a draft Scheme
which s being placed before the Governing Board of CSIR
for consideration and the same is in Tinalisation stage,

Normally, it will take about 3 or 4 months  time +to




o,
IN

7Y

(2)
finalise and approve the Scheme. The respondents counsel
has also stated at the bar that the case of the

applicants will be considered in terms of approval of the

heen
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Scheme. In our view now that effective steps hav
taken by the respondents for formalisation of the Scheme.
In our view there is no need to proceed with the Contempt
action against the respondents.. The notice against the

respondents is discharged and the CP is dismissed having

become infructuous,
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( SHANKER RA.JU) (V.K. MAJOTRA)
MEMBER (J) (MEMBER (A)
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